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                                                        Interim Report: 

Respectfully sheweth, 

As per orders passed by the Hon’ble Supreme Court in CWP No. 309 of 2003, as 

on 23-8-2012, read with stunning discussion as on 6-3-2014: 

Functions of the State Committee for Slaughter Houses so constituted may be 

as following: 

 

1. to identify and prepare a list of all the Slaughter Houses (S.H.s) located 

within the local self Govt. (Municipal Corporations, Panchayats etc.) 

2. to call for reports from the District Magistrate or the Dy. Commissioner 

and District Food Safety Inspector as the case may be on the 

condition/functioning of the S.H.s and also on the compliance of the 

relevant applicable laws. 

3. to recommend modernization of old slaughter houses (S.H.s) and to 

relocate S.H.s which are located within or in close proximity of a 

residential area. 

4. to recommend appropriate measures for dealing with solid waste, 

water/air pollution and for preventing cruelty to the animals meant for 

slaughter. 

5. to carry out surprise & random inspections of S.H.s regularly and to issue 

directions for compliance of the recommendations that may be made by 

it. 

6. to send bi-annual reports on the state S.H.s to the Central Committee and 

to refer issues that may require Central Committee recommendations or 

Central Govt. assistance. 

7. to accord final approval for licensing of S.H.S to Local Self Govt. 

8. to identify on an ongoing basis, the unlicensed slaughter houses in the 

region, and other unlicensed, unlawful establishments where animals are 

being slaughtered, on howsoever a small scale, and take the help of the 

District Magistrate and other law enforcement agencies to crack down on 

the same. 

9. To check for child labour. 

 

The core infrastructure elements in a Smart City would include: -   

 

i. Adequate water supply, 

ii. Assured electricity supply,  

iii. Sanitation, including solid waste management,  

iv. Efficient urban mobility and public transport,  

v. Affordable housing, especially for the poor,  

vi. Robust IT connectivity and Digitalization,  
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vii. Good Governance, especially e Governance and citizen 

participation, 

viii.  Sustainable environment,  

ix. Safety and security of citizens, particularly women, children and 

the elderly, and  

x. Health and education. 

Ethics: 

1. Article 51A of Indian Constitution. 

2. Rule 3 of the Veterinary Council of India Standard of Professional 

Conduct, Etiquette and Code of Ethics, for Veterinary Practitioners 

Regulations, 1992. 

 

Inspection Reports of Slaughter Houses, confirming violations, as stated above: 

1. Inspection report dated 15-9-2022, 2-2-2024 and 16-1-2025 of Jamalpur 

Slaughterhouse of AMC: Ahmedabad Municipal Corporation, animals are 

being slaughtered without stunning. 

2. Inspection report dated 3-2-2023 of slaughterhouse, run and managed by 

the Rajkot Municipal Corporation, animals are being slaughtered without 

stunning. 

3. Inspection report dated 1-5-2023 of slaughterhouses at Salabatpura and 

at Randor, run and managed by the Surat Municipal Corporation, without 

stunning. 

 

As per Trade Notice No. 25 of 2022-2023, issued by the Director General of 

Foreign Trade, to Streamlining of Halal Certification Process for Meat and Meat 

Products, but ignored stunning process in final notification. 

Stunning is not recommended for meat export, being not accepted in islam but 

compulsory for domestic consumption, However, if stunning is to be carried out 

the conditions specified below shall be complied. 

Requirements on the use of Stunning in Slaughter: 

General Requirements: 

1. Slaughtering shall be carried out according to the requirements related to 

the slaughter of animals in Islam.  

2. The animal shall be alive or deemed to be alive (hayat al-mustaqirrah) at 

the time of slaughter.  

3. Stunning is not recommended, however if stunning has to be carried out, 

the permitted methods are electrical or pneumatic percussive stunning.  

4. The use of stunning equipment shall be under the supervision of a trained 

Muslim and periodically monitored by state/city/local authority.  

5. The stunning shall not kill or cause permanent physical injury to the 

animal.  
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6. Stunners which are used to stun the animals under mughallazah najs 

category shall not be used to stun animals for halal slaughter. 

 

Electrical Stunning: 

1. The electrical stunner shall be of the type allowed by the state/city/local 

authority in charge of slaughter.  

2. The type of stunner used for slaughter of halal animals shall be head only 

stunner type, where both electrodes are placed on the head region.  

3. Electrical stunning of poultry is allowed using water bath stunner only.  

4. The strength of current used shall be supervised by a trained Muslim and 

monitored by state/city/local authority. 

 

Pneumatic Percussive Stunner: 

1. Pneumatic percussive stunning is only suitable for all bovine animals.  

2. The air pressure that powers the stunner should not be more than 225 psi 

and should be kept to the minimum required to stun the animal.  

3. The head of the stunner shall be flat or slightly convex.  

4. There shall be a protective collar around head of the stunner so that it 

should not protrude more than 3mm beyond it.  

5. The heads of animal to be stunned shall be held still before the stunner 

can be applied.  

6. The centre of the stunner shall be in contact with the animal at a point of 

intersection of lines drawn from the medial corners of the eyes and the 

base of the ears.  

7. The stunner shall be applied so that the head of the stunner is 

perpendicular to the frontal bone.  

8. The animal shall be stunned once. 

 

Whereas, following legal mechanisms are badly violated, breaching public trust 

and nothing has been done so far: 

1. Compliance of Environment (Protection) Sixth 

Amendment Rules, 2016. 

2. Directions under section 18(1) (b) of the Water 

(prevention control of pollution) Act, 1974 and the Air 

(prevention & control of pollution) Act, 1981 for 

installation of Rendering Plant by Slaughter House. 

3. Compliance of Solid Waste Management. 

Contradictions, as no coordination among the Respondents: 

1. Original Application No. 746 of 

2024, observations of Hon’ble 

Principal Bench, of the National 
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Green Tribunal, related to 

stunning, whereas slaughtering of 

animal is a state subject, and 

mandatory for domestic meat 

consumption, contradictory to 6(4) 

of the Prevention of Cruelty to 

Animals (Slaughter House) Rules, 

2001, Animal Welfare Board of 

India: AWBI Regulations on 

slaughterhouses and meat shops, 

with Rule 4.0 and 4.1 of the Food 

Safety and Standards (Licensing 

and Registration of Food 

Businesses) Regulations, 2011 

and Basic Requirement for an 

Abattoir (Second Revision), 

Bureau of Indian Standards, 

bearing No. IS: 4393: 2016 – 

Reaffirmed 2020 and 2022. 

 

2. AWBI, to change their stand, 

against their mandate, as per item 

No. 19 of 54th Annual General 

Meeting, which was held on 26th 

November, 2024, stopping of illegal 

killing, sacrifices of cows and 

calves, camels and other animals 

on the occasion of Bakrid, became 

a part of history and AWBI never 

issue hereafter. 

 

3. AWBI framed sub-committee for 

Inspection of Slaughter Houses, 

keeping in view, Prevention of 

Cruelty to Animals (Slaughter 

House) Rules, 2010 but never 

performed, defeating purpose 

against the mandate of AWBI. 

 

4. Purpose defeated for the Prevention of Cruelty to 

Animals (Establishment and Regulation of Societies 

for Prevention of Cruelty to Animals) Rules, 2001. 
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5. Definition of slaughterhouses, under the Prevention of 

Cruelty to Animals (Slaughter House) Rules, 2001 and 

Guidance manual for Slaughter house as per 

notification S.O.270 E dated 26.03.2001. 

Prayers:  

Directions may kindly be issued: 

1. To constitute a Joint inspection team, to conduct 

survey on the strict compliance of the Compendium, 

which was issued on the directions of the Hon’ble 

Supreme Court of India, in CWP No. 309 of 2003, 

including Central Committee of Slaughterhouses, 

keeping in view point No. 6 of the functions of the State 

Committee of the Slaughterhouses. 

 

2. To place agenda, for recommendations to issue 

ordinance, either to implement or to omit stunning 

terms and mechanism, being not accepted, related to: 

Basic Requirement for an Abattoir (Second Revision), Bureau of Indian 

Standards, bearing No. IS: 4393: 2016 – Reaffirmed 2020 and 2022. 

1. Rule 6(4) of the Prevention of Cruelty to Animals (Slaughter House) 

Rules, 2001. 

2. Rule 4.0 and 4.1 of the Food Safety and Standards (Licensing and 

Registration of Food Businesses) Regulations, 2011. 

3. AWBI Regulatory Compliances for Slaughter houses and Meat Shops, 

read with Prevention of Cruelty to Animals (Animal Husbandry 

Practices and Procedures) Rules, 2023. 

Gross negligence in overall supervision, related to orders passed by the Hon’ble 

Supreme Court, as on dated 23-8-2012 / 27-8-2013, and 6-3-2014, in CWP 309 of 

2003, read with compendium, whereas stunning is mandatory.  

 

 

    Master Trainer in Animal Welfare to Govt. of India  

                               Naresh Kadyan, 

                      Chief National Commissioner,  

                   Scouts & Guides for Animals & Birds, 

                   National Authority for Animal Welfare,  

                      OIPA: Indian People for Animals, 

Retired Commissioner, Bharat Scouts and Guides, Haryana 

Ex-Member, State Committee for Slaughterhouses, Haryana 

C- 38, Rose Apartment, Sector- 14, Rohini, Delhi -110085. 

WhatsApp: 9813010595,   Email: kadyan.ipfa@gmail.com 
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